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F DEBTS RECOVERY TRIBUNALH |

[Ministry of Finance, Government of India] 2nd Fioor
Bhikhubhai Chambers, Nr.Kocharab Ashram, Paldi,
Ashram Road, Ahmedabad - 380 006

(Established u/s. 3 of the Recovery of Debts due o Banks & Financial
institutions Act, 1983 for the area compnising Districts of Ahmedabad,
Gandhinagar, Mehsana, Patan, Sabarkantha (Himmal- Nagar),

Banaskaniha (Palanpur) of Gujarat Staia we.f, 1st June, 2007.)

Outward No, 329/2021 Exh. No,07
0. A. NO. 87/2020
AXIS BANK LIMITED, C.G. ROAD BRANCH, AHMEDABAD ..APPLICANT
VERSUS
SHIVAZZATILES PRIVATE L{MITED&DRS. ~«Dafendants

PUBLIC SUMMONS
DEFENDANT NO.1: SHIVAZZA TILES PRIVATE unl'rzn 3? KESAR SOPAN,
MARAIYAROAD, MORAIYA, SANAND, AHMEDABAD - 3822
AND ALSO AT : 301-B, INDRAPRASTH-, NR. JAl VIHAR FLAT SHYAMAL-3/8,
KHANCHO, NR. SHYAMAL CHAR RASTA, AHMEDABAD - 380015
DEFENDANT NO. 2 : SHRI ASHOK HARINARAYAN BAGOD : 301-B,
INDRAPRASTH-4, NR. JAI VIHAR FLAT, SHYAMAL-3/B, KHANCHO, NR.
SHYAMAL CHAR RASTA, AHMEDABAD - 380015,
DEFENDANT NO. 3: SMT REENA ASHOK BAGOD : 3018, INDRAPRASTH-4, NR.
JAl VIHAR FLAT, SHYAMAL-3B, KHANCHO, NR. SHYAMAL CHAR RASTA,
AHMEDABAD - 380015, ;
1 WHEREAS the above named Applicant/Appeliant has filed the above referred
application/appeal in this Tribunal.
2 mhmdmwwbeeﬁmﬁmmaamw
the for subsiituled service has been allowed by
m'l‘rlm:-lal

3 Mam:ﬂmmdbapmbefmmmhmafmpmww:nm
and file Writlen Statement/say on 14-04-2021 at 10.30 AM. and show cause aslo
why reliefs prayed for should not be granted.

4, Take Notice thal, in default of the Application/Appaal shail be heard and decided in
your absence.

Given under my hand and seal of this Tribunal on this 19th day of February, 2021 at

Ahmedabad.

,ff‘\ Vaghela
£ Ragistrar (IiC)
DRT-1 Ahmedabad
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Scheme) P.R. No.:- 239681 Drinking Water and Sanitation (20-21)*D
7Y YuETd SR AT Seee AT S 8-

Sk No. Name of Work After A_n_;ggd_ ment |
i Estimated Cost (in Lakhs) 1462.73 Lakhs
§ EMD Cost (in Lakhs) _ 14.63 Lakhs |
Date of Tender uploading in , k :
2, ettt Date:- 08.03.2021 up to 02:00 PM
f Date- 15.03.2021 at 12:30 PMin
5 i the office of
3. | DeteofPrebidMeeting | = poyineer-in: Chief, D. W, & .
t Jharkhand Ranchi

4, | Lastdate receipt of Bid Date:- 23.03.2021 upto 05.00 PM
Date:- 24.03.2021 upto 05.00 PM in
the office of the
|. Executive Engineer, D. W. & 5.
Division, Hazaribag
2. Superintending Engineer, D.W.&

. Last date submission cost of
5. BOQ and EMD (in hard

I opy) §. Circle, Hazaribag
3. Regional Chief Engineer, D.W, &
. S. Department Ranchi Zone, Ranchi
6. Date of opening tender Date:- 25.03.2021 upto 03.00 PM |

FrEuTas sfEasan

vy ool et FemEa W Yaoiel U4 ¥eedl dAved,
BATETT

390020 or tothe Compary atits Registered Office mentionetratiove; Suas™

1o reach us within 15 days from the date of publication of this Nofice,
failing which, the Company will proceed to issue duplicate equity shares
certificate without further information.

Please note that no claims will be entertained by the Company or the RTA
with respect to original Equity Share Certificate subsequent to the issue of
duplicate thereof.

For Paushak Limited

Sd/-

Date : 2 March, 2021 Manisha Saraf
Place : Vadodara Company Sectetary

.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S. SINTEX PREFAB & INFRA LIMITED

1 | Name of corporale deblor M/S SINTEX PREFAB & INFRA LIMITED

PR 242829 Drinking Water and Sanitation(20-21).D

PAUSHAK LIMITED

CIN: L51909GJ1972PLC044638
Reqd. Office Address: Alembic Road, Vadodara - 390 003
Website: www.paushak.com | Email: investors@paushak.com
Tel: +91 265 2280550

NOTICE OF LOSS OF SHARES CERTIFICATE(S)

Nofice is hereby given that the following Equity Shares Certificate(s) of the
Company have been transferred to Investor Education and Protection Fund
(IEPF) Authority and the registered shareholder(s) or their legal heir(s)
have reporied them as lost/ misplaced and for the purpose of claiming the
shares from the IEPF Authority the registered shareholder(s) or thelr legal
heir(s) have appiied for the issue of duplicate Equity Shares Certificate(s):

Date of incorporation of corporate deblor

November 25, 2009

Authority under which corporate debtor s|
incorporated | registered

Registrar of Companies - Ahmedabad

U45201GJ2009PLCO58702

First Shareholder's and/or | Folio No. | Cerlificate | Distinctive | No. of
Claimant's Name No. (s) Nos. |Shares

Aitesh Seth Jointly with R03383| 2308 |[987669- | 100

Seema Seth 987768

Kuldip Kaur Khanna 0007814] 6488 | 3030684-| 8

(Deceased) Legal Helr 3030691

Kartar Singh Khurana

Praveen Bakshi P03280| 2031 | 922761- | 200

922960

Rameshchandra Kantilal 0010245| 8874 |3057798-| 8

Shah (Deceased) Legal Heir 3057805

Nirav Kurriar Rameshehandra

Shah

The Public is hereby warned against purchasing or dealing with these
securities in any way. Any person(s) having any claim in respect of the
aforesaid Equity Shares Certificate(s), should immediately send full
details with documentary evidence to the Company's RTA - Link Intime
India Private Limited at its office at B-102 & 103, Shangrila Complex, First
Floor, Opp. HDFC Bank, Near Radhakrishna Char Rasta, Akota, Vadodara -
390020 or to the Company at its Registered Office mentioned above, so as
to reach us within 15 days from the date of publication of this Netice,
failing which, the Company will proceed to issue duplicate Equity Shares
Certificaie(s) for the purpose of claiming the shares from the IEPF
Authority without further information.

Please note that no claims will be entertained by the Company or the RTA
with respect to original Equity Share Cerfificate(s) subsequent to the issue
of duplicate Equity Shares Certificate(s) thereof.

For Paushak Limited

Sd/-
Date : 2" March, 2021 Manisha Saral
Place : Vadodara Company Secretary

Corporate Identity No. / Limited Llahiliry
Identification No. of corporate debtor

5 | Address of the registered office

and pnndpal Ofﬂce (if any) of

Registered Office: 7th Flor, Abit
Building-I, Mithakhali Six Road,

corporate deb Ellisbridge, Ahmedabad-380006, Gujarat
B | Insolvency commencemant date in March 2, 2021 (NCLT, Ahmedabad Bench
respect of corporate deblor passed Order dated February 24, 2021)
C.P. (1B} No.321/TMCLT/AHM/2020.
Order downloaded by Interim Resolution
Professional on March 2, 2021.
T Esﬁmalted date of closure of insolvency | August 29, 2021 180 days from the date
resolution process of commancement of CIRP as the order
downloaded by Interim Resolution
Professional on March 2, 2021, -
8 | Name and registration number of the Mr. Chandra Prakash Jain,
insolvency professional acting as Reg. No.
interim resalution professional = | 1BBlIPA-001/IP-PO0147/2017-18H0311

9 | Address and e-mall of the interim

resolution professional, as registered
with the Board

D-501, Ganesh Meridian, Opp. Gujarat High
Court, S.G. Road, Ahmedabad-380060,
Emall: jaln_cp@yahoo.com

Website: www.ipcpjain.com

D-501, Garesh Meridian, Opp. Gujarat High
Court, $.G. Road, Ahmedabad-380060.
Email : jain_cp@yahoo.com;
cirp.sintexprefab@gmall.com

Mo. No.; 3824036127, Tele : 07940371758
March 186, 2021 l.e., 14 days from
appointment date of CIRP order
downloaded on March 2, 2021.

Not applicable at present

-

10| Address and e-mail fo be used for
ndence with the intarim

resolution professional

11 Last date for submission of claims

12| Classes of creditors, if any, under clausa
(b) of sub-section (64) of section 21,
ascertained

by the interim resolution
professional
13| Names of Insolvency Professionals Not Applicable at Present
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14| (a) Relevant Forms and 1) Weblink : www.ibbi.gov.infhomeldownloads
il) Physical Address : same as mentioned in
po'mt_ﬂ} and I ;
(b) Detalls of ithoized reprosentives jif} Email IRP at : jain_cp@yahod.com
are available at | Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insalvency Resolution Process ofthe Mis. Sintex Prefab &
Infra Limited on February 24, 2021. The order downloaded by Interim Resolution
Professional on March 2, 2021.

The creditors of M/s, Sintex Prefab & Infra Limited are hereby called upon to submit
their claims with proof on or before March 16, 2021 to the Interdim Resolution
Professional at the address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by postar by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the
class [None at present}in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

CHANDRA PRAKASH JAIN
Place: Ahmedabad (Interim Resolution Professional)
Date: 03.03.2021 Regn. No IBBI/IPA-001/IP-P00147/2017-18/10311

Aeza Gis 2ils dlesd211
Sope 4 3T sRar

Central Bank of India

REGIONAL OFFICE - JAMNAGAR
Central Bank Building, Mandvi Tower Road,
2nd Floor, Jamnagar - 361001

E-AUCTION / SALE
NOTICE




